OPEN COURT

CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD BENCH
aLLAHABAD

Al1ahabad : Dated this 30th day of March, 2001.

Origina) Apprication No. 286 of 1999,

CORAM 2=

Hﬂﬂ'p’e Mre SKI NEQUi, JeMs

Hon'bie Maj Gen KK Srivastava, A,M,

Awinish Kumar Singh
S/o Sri Ram Bachan Singh,
Resident of Vivvage Bag'i Pinjara,
District Maunath Bhanjan,
(Sri E.ﬁandhyan, Advocate)
_. L L L L L] L] npp1 icant
Versus
1. Union of India through
General Manager, North Eastsrn Raituway,

Gorakhpur,

2% Divisiona' Manager, North Eastern Railway,
Varanai,

3e Divisional Manager (Personne?)
North Eastern Raitway, Varanasi,

(Sri K.,P, Singh, Advocate)

e« « « « « o oRespondents

LER Dl Dy n i af)

By Hon'ble Mr, SKI Nagvi, J.M.

As per applicant, he moved an an application on
1-3-1990 for being appointed as Accountant/Store Clrerk

in North Eastern Raivway as a special case giving the
benefit of being dependent of Freedom Fighter, Consequent
thersto, he was given appointment in Group 'D' but not to
his satisfactnn-fig:;h he joined under the compelling

circumstances keeping afive his craim for appointment in

qrnup 'C' cadre for which he approached the then Railway
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Minister who recommended his case for appointment in
Cvass 'C! cadre, Since it was a sevection post andjgﬁasa
el cadra-una had to crear the sefection examination, the
applicant could not be posted as such, He appeared in
1996 setaction test but the same was cancelved on
vigivance recommendation. Then again he appeared in

in 1998 test for which he quatifiaed in the written

test but could not get the grade in the viva voce test
and, therefore, cou'd not be decvared as successfu?
candidate for appointment in Crass !'C' cadre, Taking

the recommendation of the Railway Minister as mandatse

to officers in the Raijway estabvishment, he feels aggrieved
for not being provided with the Baenefit thereof and,
therefore, has come up before the Tribunay seeking
relief to the effect that respondent no.2 and 3 bs

Grew p '€

- directed to promote him un_g;g?ﬁtlll)pnat alongwith

admissibte pay,

2, The respondents have contested the case, fived

counter reply with specific mention that for appointment

in Group 'C' cadre one has to crear the requisite sevection
test but the appiicant coutd not quarify the same in his
attempt in 1998 and, thapgﬁpra, as per ruves in this regard
he cou'd not be pruuidaéj:ipuintmant!aa recommended by

the then Raitway Minister,

3% Heard tearned counse' for the parties and perused

the record,

4., The fegatl position is quite clear that only those

coufd be appointed in Ciass III cadre of the establishment
/qualify
who successfuiiy/the selection test for the same, It is

not even the cass of the appricant that he could qualify
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at the sevection test and, therefore, no protection is

possible to get him appointed againstruves in this regard,

S For the above, the revief sought for cannot be
granted, The OA is dismissed according'y with no

order as to costs,
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